
have been speclfte4 al Scheduled Tribe 
In 0rlIIa Staje. 

AJloeatiOIL for Welfare of AcU" .... Ia 
Kerala 

• 826. BHRI V. S. VUAYARAGBA-
VAN. Will the Minister of PLANNING 
be ~a  to state: 

(a) the amount allotted so far for 
the welfare of Adivasis such as Vrular. 
VudugaT, Kurunibar etc. in Attappady 
in Kerala under the Westem Gbats 
Development Project; 

(b) the amount spent so far and the 
main welfare measures undertaken for 
the resettlement of these tribals: 

(c) ,,'bether an amount bas lapsed; 

and 

(d) if so, the reaSOIl6 th~  

THE MINISTER OF PLANNING 
AND LABOUR (SHRI NAltAYA'JJ 
DA TT TIWARI) : (a) to (d). Infor-
mation bas been sought from the state 
Govemment. As soon as the same il 
rece:ved, it would be laid on the Table 
of the House. 

Committee to examine estimates of 
saving 

-827. SHRI JAGDISH TYTLER: 
SHRI S. A. DORAI SEBAS-
TIAN: 

WUI the Minister of PLANNING 
))e pleased to state: 

<a) whether Government are con-
sidering the appointment of an Ex-
pert Committee to examine whether 
the official estimates of savings give 
the true picture of income, consump, 
tion, savings and capital formation. 
etc.; 

(b) if so, when such a Committee 
is likely to be set up; and 

<c) 'the a~ by which it is likely 
to submit Its report? 
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THE J4lNISTER OJ' PJ..ANNING 
AND LABOUR (SHRI NARAYAN 
DATT TIWARI): <a> Yes, SIr. 
(b) The necessary administrative 
formalities for 8etting up the Group 
are in progress . 

(c) The Group will be asked to 
submit its report within six months 
from the time of its constitution. 

CorruptiOll ill Dandakaraa,a Projeet 

7331. SHRI A. C. DAS: WW the 
Minister of SUPPLY AND REHABI-
LITATION be pleased to state: 

<a) whether serious allegations of 
corruption, misuse of power and mis-
conduct were alleged against the offi-
cers of the Dandakaranya Project 
during the period from April 1980 to 
February 1981; and 

(b) if so, what were the allegationa 
and how many were investigated 
into and what actions were taken on 
the allegations found to be true? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SUPPLY AND 
REHABILITATION (SHRI BRAG-
WAT JHA AZAD): (a) No serious 
allegations were received by this DC!-
partment against officers of the Dan-
dakaranya Project during the period 
from April, 1980 to February, 1981. 
However, details of complaints receiv-
ed during this period, and action 
taken on thE: same are given at 
(b) below. 

(b) (i) In one complaint it was 
alleged that the oflicer concerned had 
shown undue favour in the matter of 
promotion of an employee. misappro-
priation of funds of 8 religious insti-
tution, indulgence in anti-Bengali 
activities, creation of disharmony and 
tension between Oriya and Telegu 
communities acceptance of material 
advantage from another officer of the 
Dandakaranya Project etc. This com-
plaint was examined in consultation 
with the Central Vigilance Commis-
sion. It was found that the allegations 
were motivated and baseless. It waS'. 




